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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERAEZD BENCH: AT 

HYDERABAD. 	 r 

R.A.11/94 in 
o.A.NO. 992/90. 	 . 	DLTE 0..r JUDGMENT: 71-7t3E, 

BETVEENI: 	 - 

G.Dayananda Rao 	 . 	 .. Applicant. 

AND- 

1. The Union of India rep. by the 	•. 
General manager, SE Railway, 
Garden Reach, Calcutta-13. 

2, Chief Personnel Of?icar, SE Rly, 
Garden Reach, Calcutta-13. . 

3. Oivisionel Railway I1anager, SE Rly,H 
Ideltair.  

4. C.F1. Raju 
S. G.B. Kothari 	- 
6. P.K.Rudra. 	 H 
7. Karrnu 
B. S.R.Dey 

E.K.Das 	. 
Jagadiash Dutta 

Ii. D.Satyanarayar.a; 
12. r'i..o.S. Hussein 
3. 1.K.Nath 

i. A.K.Qhadra 
15. Curucharan-  Singh 
16;. ..Mukul—ott,Bakchi 	. 	 .---•--- ....R.aspondents.-- 

COUNSEL FOR THE APPLICANT: 	SHRI 	m.Kesava Rao 

COUNSEL FOP THEESFONDENTSi SHRI 	N.R. Devaraj; 
SrAOdOd.CGSC. 

.CORAM: 

HON'BLE SHRI JUSTICE V.NEELADRI RAO, VICE C4AIR- MAN 

HON'BLE SHRI R.RLNGIRAJAN, MENEER (ADI41-T.) 
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a 
RA.11/94 in OA.992/90 

. 

Judgenimnt 

( As per Hon. Mr. Justice U. Neeladri Rao,\IC) 

Heard Sri LI, Kesava Rao, learned counsel for the 

applicant and Sri N.R. oevaraj, learned counsel for the 

respondents. 

The applicant in the CA filed this Reiiiew Application. 

The RA was filed praying for declaration that the action 

of the respondents in not 	ving seniority to the appli- 

cant in the category of Chargeman B with effect from 

19-7-1973 or from 20-7-1977 by counting his adhoc service 

of Chargeman B and promoting the 3uniors inoring the 

applicant's seniority and Railway Board's jnatructions 

èshighly arbitrary, illegal and discriminatory and for 

consequential direction to the respondentsto Lix his 

seniority from 19-7-1973 or from 20-7-1977 in the 

category of Chárgeman B and also to promote the appli-

cant to the post of Chargeman-A from the dhte his immediate 

juniors were promoted with all consequential benefits. 

The CA was dismissed by order dated 7-12-9. 

The facts which are relevant and material for 

appreciating the contentions for the applicant are as 

under 

The applicant was appointed as highly jakilled Motor 

M!chanic Gr.II on 13-10-1964 and was posted in the 

Engineering Workshop, Sini (Open line). On 3-8-1970 he 

was promoted as Highly skilled Mechanic Gr.;II. on 23-9-72 

he was deputed to 001< in the same grade. H~e was promoted 

to the post of Chargeman B with effect from 
11 
1-11-1972 

and regularised in the said post by order d:eted 97.t4973 
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in DOK4Pter he was repatriated to his pdrent unit.GEOI4 (Y 

U-7-1977 he was appointed as Chargeman B at RAC work-

shop as Welder on adhoc local arrangernant. 

The applicant was empanelled for the post of 

Chargeman B in the Open line on a regular meaáijre by 

order dated 19-1-1990. R-4, R-5, and4)-7 were &flb 

empanelled as Chargeman B on regular meaàure in 186. 

Thus the regular promotion as chargeman B in the 

Open line teR-4, S. and &.-4e-in 1986,whle the regular 

promotion of the applicant as Chargeman 	is only in 1990. 

It was not pleaded either in the Si or in this RA 

that even though the turn of the applicant for consider-

ation for promotion as Chargeman B had risen in 1986 ,his 

case was not coflsidered. So it can be hated for dig-

posal of this RA that the applicant was :considered for 

regular promotion athargeman B in the Open line as and 

àhen his turn has come, 

We held by order dated 7-12-1993 tiat the applicant 

cannot claim any benefit on the basis of his promotion 

though referred to as Sregular in tranfleree unit1  for 

claiming seniority in his parent unit. f Accordingly we 

h.a-l.dthat the period of service of the applicant as 

Chargeman B in ODK cannot be tiwØ€into. consideration for 

fixing his seniority in the post of Chakgeman  a after 

he was regularly promoted to that post in the opet4.ine. 

The two contentiàns for the applicant in this 

Review Application are as under 

i) 	The applicant was pasted in the ctegory of Charge- 

man 8 in the Parent Unit on repatriation even though his 

substantial post in the Parent Unit was only Skilled Gr.I 
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and as he was not relieved by the dteof his regularisation / 

his adhoc SGtVC8Lifl the parent unit ha tobe taken into 

consideration, for the adhoc service of A-4,5, & 7 in the 

post of Chargeman B wan taken into consideration for 
k 

fixing hts 4 seniority in the post of Chargeman B, and 

ii) As the applicant worked in the adhob post for 17 years 

and odd the same should be taken into consideration for 

regularising his service in the category.! of, Chargeman B 

from the date he was promoted to the said post on adhoc 

basis. 

9. 	Neither of the contentions is tenable.:  It is seen 

from the provisional seniority list of Chargeman B as on 

31-12-1987 vide page 23 of the material papers in the CA 
uAIC'- 	 A. 

that even though R-4, 5 & 7 were Ogpahiflg4' on 22-1-1986) 

they were given regular promotion to the post of Charge-

man-B with effect from 1-1-9844f the siniormost is given 

adhoc promotion in a regular vacancy and if he is con-

tinued till the date of regularisation in the said post 

then the adhoc service in the said postcan be 

into consideration for regularisation,and consequently 

for fixing seniority. As- the R-4,5 & 7were in the 

adhoc service from 1-1-1984 and as there isyther seniors 

as per the panel1their service in the pcst of Chargeman-B 

were regularised even from the date earlier to the date 

of ampanelment, as they were earlier promoted on adhoc 

basis.Gucwhen by the time the applicant was promoted on 

adhoc basis in 1977,his seniors were in the lower cadre 

and they were given adhoc promotion only in 1984 and e-bhe 

seniorl were regularly promoted long prior to the regular 

promotion of the applicant. As such the applicant cannot 

claim regularisation from a date on which he was posted 

- 	 ..4. 
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To 	 : 

1 • The General Manager.. Union of India, S.E.Rly, 
Garden mach, Calcutta-13. 

2. The Chief Personnel Officer, S.E.Rly, 
Garden Reach, Calcutta-13. 

3 • The Divisional Railway anager, S E. Rly, 
Waltair. 

One copy to Mr.M.Yasava Rao, Advocate, CAT.Hyd. 

One copy to Mr.N.R.Jvraj, SC for Rlys, CAT.Hyd, 
One copy to Library, CATHyd 
One spare copy. 

pvm 
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on adhoc basfs in the parent unit in 	But it is 

just and proper to direc.t the respondent4,to regularise 

the service of,  the applicant' in the post oC Chargeman B 

from the date his immediate enior in the post of 
' 	

I 

Chargeman B was regularised or from the date on which 

regular vacanc'y in the post of Chargeman 	in this Unit 

had arisen whichever is later.: 

Learned counsel for the applicant had hot brought 

to our notice any statutory provision or jadministrative 

r4s.tc4e44en to the effect that whecever an officer is 

co'ntinued on adhoc basis beyond the stiptlated period

II 

 

that entire period of service should be taken into 

con8ideration for regularisation. Henc4 we cannot 

accept this contention also. 

In the result, the service of the applicant in the 

post of Chgeman B in the Parent unit h4 to be regu-

larised from the date on whichKts immediate senior in 

the: post  of Chargemanfissum 	charge onpromotiortfrom 

the date on which the regular vacany in Zhe!post  of 

Chargeman in this unit had arisen whiche¼,er is later. 

In the result, the RA is ordered accordingly. No 

coats.f( 

(R. Rangarajan) (v. Neeladri Rao 
Member (Admn.) 	 (Vice Chail-man 

k 

Dated : Ouly21, 1995 
Dictated in Open Court 



THPED BY 	 CF1ECD BY 

coNP?ED BY 	APWOVED BY 

IN THE CENTRAL ADMINISTRATIVE TRIBIJNa 
HYDERABAD BENCH AT HYDERABAD. 

THE HON'BLE I.3TLEI4WRI RAO 
VICE CHAflMJN 

A N D 

THE HON'BLE 	R.Ri%yjjj (M(AD) 

DATED 1995. 

in 
OA.NO. 

TA.No. 	 (W.P. 

Admitted and Interim direátiorjs 
is a. 

All wed. 

Dispbsed of with directions. 

Dism1ssed. 

Dis$issed as withdrawn 

Di4missed for default 

Orj4ered/ReJ ected. 

Nt.order as to cost 

- 	Cuivat AdmIIIIStratIV.TrIJIRat 
DESPATCH 

\\AUG  I99ccSs 3ç 

HYDERABAD BEW—H. 




